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Complaints made by U.P.S,C. against 
Ministries and Public Undertakings for 
not following UJPJ9.C. regulations In 

temporary appointments

1600. SHRI MUKHTIAR SINGH 
MALIK: Will the PRIME MINISTER 
be pleased to state:

(a) whether Government have re
ceived complaints from U.P.S.C. that 
a number of Ministries and Public 
Undertakings are not following the 
U.P.S.C. regulations with regard to 
temporary appointments made with
out prior consultation with the Com
mission; and

(b) if so, Government’s reaction 
thereto?

THE MINISTER OF STATE IN THE 
MtNISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PER
SONNEL: (SHRI RAM NIWAS
M1U0HA): (a) and fb). The Union 
Public Service Commission arc con
cerned only with i-ocruitmont to civil 
post? under the Government of India 
and such posts in other bodies which 
have been specifically brought uithm 
the'r purview. In paragraph 34 and 
41 of the twenty-second Annual Re
port Cor the period from 1st April 
1971 io 31st March 1972, a copy of 
which was Jaid on the Table of the 
House on 1st March 1973, the Union 
Pub.ie Srrvice Commission have 
referred, inter alia, to tho cases v'here 
consultation with the Commission is 
'delayed or where appointments made 
are abinitio irregular. Cases Of such 
irregular appointments are brought 
to the nctice of the various Ministries/ 
Departments concerned from time to 
time, so that they may •nvestisate the 
circumstances in which such appoint
ments were made, fix responsibility 
therefor and take remedial steps whtre- 
ever necessary. Moreover, all Minis
tries/Departments’ havi’  from time to 
time been advised to follow strictly the 
provisions of the rules with regard to 
consultation with the Union Public 
Service Commission.

tt.oo bn.

' MR. SPEAKER. Now we tuta up the 
call-attention motion....

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I want to draw your at
tention___

MR. SPEAKER: Qrdar, order.

SHRI JYOTIRMOY BOSU: I rise 
under rule 225, Sir-----

MiR. SPEAKER; No, no. Why do you 
try to confuse every issue every day? 
After the questions comes the call 
attention motion....

SHRI JYOTIRMOY BOSU: Rule 
225 clearly lays down:

“after the questions and before
the list of business is entered
upon. . . ”

MR SPEAKER: Do you not know 
tho precedence of business? Every 
day I have to invite your attention to 
it. Why do jou do it every day?

SHRI JYOTIRMOY BOSU: Rule
223 olear’y lays down, Sir... .

MR. SPEAKER: A clause is also
there. Please do not do it eVery time.

MR. P. K. DEO

12.01 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Pl'/M'OMI. 10 CONVERT iNDTAN COUNCIL 
or  Aorjcm/ruHAL Research in to a De- 
paktm fm  o f  ih e  M in istry o f  A g ri

cu ltu re .

SHRI P. K. DEO (Kalahandi): Sir, 
I call the attention of tho Minister of 
Agriculture to the following matter of 
urgent public importance and request
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that he may make a statement there* 
on:

“Reported consideration by the 
Union Government of a pro
posal that the Indian Council 
of Agricultural Research be 
made a Department of the 
Ministry of Agriculture as re
commended by the Gajendra- 
gadkar Committee.'

THE MINISTER OF AGRICULTURE 
(SHRI F. A. AHMED): While joining 
the Honourable Members in the con
cern expressed by them dunng the 
discussions in the Parliament on May, 
1972, at the unfortunate suicide by the 
late Dr. V. H. Shah, Senior Agrono
mist of the Indian Agricultural Re
search Institute, New Delhi, I had inter 
alia given the following assurance: —

“My Ministry would like to ex
press its utmost concern over this 
tragedy and I wish to convey the 
assurance that a thorough study of 
its implications will be made in 
order to evolve a better system of 
recruitment rules and working pro
cedures.”

In accordance with the above assu
rance, the Government of India set up 
vide Notification dated June 27, 1972, 
a High Level Committee under the 
chairmanship of Dr. P. B. Gajendra- 
gadkar and consisting of the distin
guished leaders of science and 
education as members, to enquire into 
the recruitment and personnel policies 
of the Indian Council of Agricultural 
Research.

The terms of reference prescribed 
for the Committee were as follows:—

(i) To examine the statements 
and incidents mentioned by 
Dr. Shah in the letter of May
5, 1972. addressed by him to 
the Director-General, Indian 
Council of Agricultural Re
search, New Delhi, before Dr. 
Shah committed suicide.

(ii) To review the recruitment and 
personnel policies of the In
dian Council of Agricultural 
Research, Institutes and Cen
tres working under it, and to 
suggest measures for their 
improvement,

(lii) To consider any other relevant 
matters which, in the opinion 
of the Committee, would help 
it to make effective recom
mendations.

The Committee started its work on 
July 24, 1972 and submitted its Report 
to the Minister of Agriculture on 
January, 19, 1973. The Committee
have suggested some radical changes 
in the present organisational set-up of 
the Indian Council of Agricultural 
Research. Decision on the recommen
dations requires a detailed study by 
the Government of India in the over
all context of organisation and 
management of scientific institutions 
in the country. The Cabinet have ac
cordingly appointed a Group of Min
ister under the Chairmanship of Min
ister of Agriculture to examine all 
aspects of the matter to enable deci
sions to be taken on the detailed and 
exhaustive recommendations.

On the advice of the Group of Minis
ters decisions on some urgent matters 
have already been taken. One such 
decision is that in order that work on 
important and urgent schemes may 
not suffer due to posts remaining 
vacant, action may be taken for filling 
up approximately 1200 posts that are 
at present vacant, through an emer
gency recruitment procedure to be 
worked out by the D.G., ICAR, in 
consultation with the U.P.S.C. It has 
further been decided that the same 
emergency procedure should apply to 
any further yacancy that may arise 
before final decisions on the recom
mendations of the ICAiR Inquiry Com
mittee have been taken. Likewise, it 
has been decided that senior vacant 
posts in the ICAR headquarters may be 
filled by transfer or ^deputation In 
accordance with prevailing rules find
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procedures of Government, in consul
tation with the UPSC, until an alter
native procedure has bean decided 
upon. At the request of the Govern
ment of India, the UPSC have agreed 
to undertake this emergency recruit
ment on behalf of the ICAR on terms 
and conditions mutually agreed upon 
"between the Commission and the 
Council. The modalities and mecha
nism of this emergency recruitment 
procedure have been finalised and the 
Commission is expected to initiate 
action for recruitment shortly.

The Government of India is fully 
conscious of the urgency avd impor
tance of this matter and all possible 
step? are being taken to arrive at deci
sions oq the major recommendations 
of the ICAR Inquiry Committee, as 
expeditiously as possible.

SHRI INDRAJIT GUPTA (Alipore): 
All this matter has got a reference to 
Cajendragadkar Committee's report 
which was submitted in January last. 
I want to know what happened to 
that. Why not the Minister lay a copy 
of the report on the Table of the 
House?---- (Interruptions)

MR. SPEAKER: There is no point 
of order. Let the Member ask his 
question.

SHRI P. K. DEO; Science is a very 
powerful instrument of power both for 
economy and military and more so, 
for the agricultural science In an 
agricultural country like ours, the 
ICAR has a very important role to 
Play.

Appreciation of the role of science 
came to this country in the last two 
decades due to strong advocacy of the 
late Pandit Jawaharlal Nehru. Large 
funds were provided and many labo
ratories came up at that time and the 
Science Policy Resolution was adopted 
ip 1958. But due to the suicide of Dr. 
vinod Shah, a commotion was created 
in the country and a controversy 
arose. He died by committing suicide 
and leaving a suicide note that he is

dying ft>r he cause of science and for
he betterment of the conditions of 
service of the scientists. All these 
things have raised a controversy and 
as a restilt, some of us took the ini
tiative to have a Symposium and at 
the initiative of Shr! Dahyabhai Patel 
a symposium was held and this book 
was published—'Wither Indian
Science’. Dr. Gagendragadkar Com
mittee was also appointed by the 
Government to look into this aspect. 
The Committee has fully recognised 
the usefulness of this book and the 
recordings of this symposium. One Of 
the recommendations of that sympo
sium was that there should be less 
bureaucratisation in scientific institu
tions. In this regard I would like to 
submit that the Gajendragadkar Cor'- 
mlttee submitted the report on 19th 
January. This House should have been 
taken into confidence and this Report 
should have been placed on the Table 
of the House, we could have had this 
discussion in the House on the basis 
of which Government could have 
taken action. But they have brushed 
aside all the usual formalities and 
procedures. The Government has gvo 
m o tv  taken certain action.

In this regard we are grateful to the 
Hindustan Times Correspond ants who 
have brought this news and we j?et a 
scope to discuss this aspect of the 
Gajendragadkar Committee Report. It 
has been revealed that as many as 
1200 posts of scientists are lying va
cant when so much of scientific acti
vity has to be done in this country. 
Gajendragadkar Committee has fur
ther corrected the illegal promotion 
that has been done bv reverting Dr. 
Deo and has made a suggestion that 
this institution will become a Depart
ment of the Ministry of Food and 
Agriculture. I would respectfully sub
mit that research institution shiuld get 
full freedom for the work which they 
do. They should have the fullest 
autonomy. Once a problem is identi
fied and the object has been defined 
they should have full freedom and 
there should be no interference at all. 
Mr. Indrajifc and Mr. Chasdrajit who
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were Memhers on the Committee of 
Justice A. K., Sarkar on CSIR will 
beaj; a m e. out They have hammered 

• on , thi& question of the autonomy of 
the various, scientific institutions. 
Considering all these aspects of the 
problem we,all feel that the solution 
of the .malady does not he on bureau, 
cratisation of the institution and mak
ing, it a department of the. Ministry of 
Food and Agriculture and getting it 
entangled in the red-tape. The main 
controversy started because of the 
promotions. There were certain as
pirants there. Somebody was super
seded. If this is left to ti*e Govern
ment we know what happens. We 
have seen this in the case of the 
Supreme Court Judges. We have seer* 
how Supreme Court judges were 
superseded. In this case we came 
across many instances. Though they 

•did not commit suicide like Mr. Vinod 
Shah, instances were brought to our 
notice where there were interference. 
In view of all these aspects of the 
problem I would like to ask him whe
ther full autonomy will, be given to 
these scientific institutions and promo
tion outlets provided there. The eva
luation of the research work done 
should be the main criteria for pro
motion in any scientific department.

Therefore I would like to put these 
questions. Why has there been this 
complacency on the part of the Gov
ernment and their dereliction of duty 
for not bringing up this Report to this . 
House before taking any action there
on? Secondly 1 want an assurance 
that it will not be made as a Depart
ment of the Ministry where there is 
every possibility of constant bureau
cratic interference and interference in 
promotion of scientific work. Thank 
you.

SHRI F. A. AHMED: The hon.
Member made a number of observa
tions. But the gist of his question is 
that the Government has been com
placent about this matter. There is no 
complacency so far as the overnment 
of India is concerned. As far as the 
Report is concerned, we went into the 
Report and the recommendations

Ministry (C.A.) 
made by the Committee. After it 
was discussed in the Cabinet, the Go
vernment took a decision that as it 
relates to a very important matter, 
the future organisation of a scienti
fic institution, this should be thorou
ghly examined.

So, it has been referred to a group 
of Ministers who have bad meetings 
already. As soon as the recommenda
tion is obtained, it would be considered 
by Government and decision taken 
and then a final report would be 
placed before the House.

SHRI P. K. DEO: My question has 
not been replied. Why was the House 
not taken into confidence? And why 
was this report not placed on the table 
of the House?

SHRI F. A. AHMED: Before it is
placed on the table of the House, the 
Government would have to take a 
decision on it.

strew 3ft, srnr wt f r w  ftor frfr 
fr fkm  p T  | 1

sfr srrsr % gzrpr-mwT
srrcrn:

% ^  snrf t  1 14
3R!?r % Sflfr «TT 

stc5?- fr «r?5r trrf%*rrJR % ?iwfr 
smpft 1 f v t t i  frrcrfr % far 

3ft ^  *rr ftjfcKi w r  fv fti frrrx 
fr vPTT, fr wnsi 
Tff ix  f?r>hr frfr fr ^rr Tft 1 1 gRvn: 
ffpfa frfr fr fW’T sprrfr, frfvT frsre 
^  ^  fr fr #fr w  r̂r
| ? m  frt f i r ^ r  frfoR % fr 
5̂T ^  fw r  fsTff fr spfr m r 

t —
“The report has been treated as 

a classified document by the Mini** 
try 6f Agriculture”
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*r m  m m  | ? m  *ns fcr 
g^rr *r swrfarcr w r r  |? ht s<r
f W  V t *WTn7 7f«5nr JpZ^S
5f |  «rr w  <rc mm  f t  * r^ ?  
^ r  ct*p «rrr ^  *rt srr^r n t ’ 
%  *$ fTrtf % s^r r t  v i — ^  
v r^ n rf *rnr ^  ^  srosft i

fc n 'W r fpffcf ijx f f f l T  «r»ft
t W T  |, fnofir fffT t ,

fT'ftt % 7?ra qr «rr *flf t
7T ^9rf *T ^  I  \ V t

fv fti
fsrcr ^  $ *rfo fl£ q ftfa q m  3rr ^ r  t  «rk  
^ i«m 4 ^  |  ^  Iw t t  ^rr T fr t*
srsr ft? w z m f ^  frrte s r  ^  | i 
wamcf $  f ^ s  ^r % ^  | i $
wreTTsrsff 5pt srsrrf ^ rr g, t  fc tfS  
ftrcrn?r ^  ^  ftnmw

^  ^ ? rr r̂rfcTr, *rart *r$tor
fv M  nft ^rr i

frm% q a p ^ ir fb r  |— fVr*? 
wr%* *r 1 8 555 *Ft TTt̂ ar *rrcj s fa m  
^  VP f^nr «rr, ftra  % ^  «rr

"The Union Cabinet has decided 
that all selections in institutes run 
by the Indian Council of Agricul
tural Research will now be made by 
the Union Public Service Commmis- 
sion.”

ir f  ftnw ftvr v%*s *h r> t *f?t frrt£  
$ 11 ftr»% ^ v% «ft sctsttot %  mft 
cw r̂> 5tt^ grr #, t o
if sr° W s r  srcrc *ft fa ffor $ ^  
fasrfar M r  m  t?t |— w r  aft, 
f  5% qf ^ tptt ^ r r  gr—

“In an exclusive interview, Mr. 
Annasaheb P. Shinde, Minister of 
State for Food Agriculture, told this 
reporter to-day that the candidates 
selected for various posts in ICAR 
institutes before the ban on recruit-
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meat was imposed were being asked 
to join their new ports.

In the Indian Agricultural Re
search Institute, Dr. Raiendra Prasad 
joined, as Professor of Agronomy on 
June 5, 1973. It will be recalled that 
Dr. Shah, who was senior to Dr. 
Prasad, had competed for tike same 
post. The two had appeared before 
the ICAR selection Committee on 
May 1, 1972.”

s w s t f  *jrr SFSrraj f a r  3TT t,
zrsw  n m t

%, %f%?r ^  %■
^  smf *rr t  i t  m t
% *rm  m  % $ g n ,
^f^nr’̂ T T f — sprr fr^ rr
sttitit & M ti spt fmr wrr m
|? m  w5fV ^

msrn: q r ^  frcfts
5T̂ r tst | i

SHRI AMRIT NAHATA (Barmer): 
Specially when the appointment of the 
Gajendragadkar Committee was an
nounced in the House.

SHRI VASANT SATHE (Akola): 
Sir, I was one of the members who 
participated in this debate and I was 
very much exercised on this. When 
Gajendragdkar Committee was ap
pointed, I fail to understand why the 
Report was not placed before the 
House. We also feel the same way. 
What is the sepret about it? What 
sort of security is involved about it *we 
do not know will you kindly take us 
into confidence and let us know why 
can't it be placed on the table of the 
House for our decision?

«ft wm fin n r* mm  tft, 
jjff affte ^ r r  <ty»tt i 
afr^r | — wu fmt fvft£ fw r
grrjT, f^rr ?r> ^  *mr 
m mzt I  %  s rr «rvrte ztim «tt
V3T 3TR I W  ^  ITrd>|Vf TfhfpT f̂SRT
*mrt sf^€t fvfti % if  1 1
zr  ̂ fft .........  ( * I W )
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SHRI S. M. BANERJEE (Kanpur): 
On a point of order___

MR. SPEAKER: There cannot be
a point Of order on a call-attention.

srrqr % ^ qftf sw? ^  1
vr ’tpt I  ^  sfta t  1 I

JTSfo : STEW
wff ’Trfpr t  ftr ftwr m  *r*rt sftacTT 
1 1 *rr <fr srrTsfteft’ t  *rr ^  3ffa?rr 
t ..............

flrOT t  far $  *T 
sffcr, srrr t o  i ^  sfw ̂ ptt

w t  ^t^tt 3T3 1

«ft info wstjff^: m  ^rr
<rt^ ^  m ir  3 * =ft i swr #
*Tf W  3T*T #5T I

*̂T 3f7FT HW7 t*T f%̂ Tr”WT |
qrrfcpr* fa r  farts <tt 

f3r*r t  ?pi^t spV fVtfts sft

t o  w  I  1 ^rr?r >̂nr
f̂ r Tfr tt Trf^rw: 3r ^  f f  
« fY  f? r *T  %  w r^ : % t  q q t a f c  fsp«rr

»r«rr «rr 1 «rnff ^  sw forte
spr frjfarftmT | 1 fa*r 

?̂r fa ir  r̂r ^  11
Don’s you think that it is a question 
of privilege?

MR SPEAKER: How is it a ques
tion of privilege?

SHRI & M. BANERJEE:

ŝrsr *r f w *  % wn?
**rrt f t  fr^f^r f f  *ft srcr ^ w t fcrtt 
f t  r t  w  srr **rr irt ^  ^ rr
*TK t  <*$% ^  5STRT 1

Deptt. 0/  Agrl.
Ministry (CA.)

It should be laid on the Table of 
the House first, and till thcn this call- 
attention should be postponed.

MR. SPEAKER: He is basing his
motion on a paper, rhat is one thing. 
The other thing is that Government 
have not laid the report on the Table 
of the House. These are two different 
points.

SHRI INDRAJIT GUPTA: May X 
remaind you, Sir, of a recent prece
dent where you had very correctly up
held the right of the Members to have 
access to the report? I am referring 
to the Malaviya’ Committee’s report 
on the ONGC. A similar situation 
had arisen then and the report had 
been submitted but it was not being 
placed on the Table of the House, but 
it was being discussed outside and re
vealed to the press, and after agitation 
in the House, you were good enough to 
direct Government to lay it on the 
Table of the House.

MR. SPEAKER: Shri Vajpayee is
also referring to it already.

«fr ^#nr
frf^r snarsT 3ft \

SHRI INDRAJIT GUPtA: What is 
the solution to it?

SHRI VASANT .SATHE: The most 
annoying thing is the leakage. What 
is most shocking to us is that it Is 
being leaked out to the press and we 
come to know it only later. That is 
the sanctity which is being attached 
to the House. I want to submit that 
the sanctity of this House is being 
lost thereby.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): The Beoing crash
report was placed on the Table of 
the House only after it was released 
to the press. This is what is being 
done by Shrimati Indira Gandhi and 
her Government.

SHRI SEZHIYAN (Kumbakonam): 
Even from the press report we find 
that Shri Shinde, when asked when 
the report would be presented to Par* 
liament, said that Government
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needed more time to consider the re
port and it was not likely to be 
presented before the monsoon session 
of Parliament in July. They are dis
cussing the report with the press but 
not with the House.

MR. SPEAKER: I think the hon.
Minister based his observations on that 
report, and, therefore, it is natural 
on the part of the Members to enquire 
about it. He is basin# his observations 
on that report which is not before the 
House and on which a call-attention 
notice has already been given.

SHRI F. A. AHMED: I would like 
to point out to the House that the rea
son why this report was not placed 
before the House was that in order to 
have a useful debate I thought that it 
was better that the House Should also 
know about the decision of the Gov
ernment on that report. ..

SHRI P. K. DEO: His intention is 
to hide the report.

SHRI F. A. AHMED: But since the 
Members want that the report should 
be placed on the Table of the House.
I have no objection; I shall place it 
before the House.

wrer ■ srsw
sft, m  t  mm »  f  i sntft 
?ft % v *  W  *rr fa  
f a ^ t  i w  t o  I
v& m  sft t o  w  srft ?r fc 
fa  . . .  .

sft u fa  «fl& :*n<r q fte rta
?ptW  i 'T^r fo rte  Jr srrcV 

i

«ft v&x • t o
s r r r fa  «tip t ;
?r? *rt mr ^ t W  i

MR. SPEAKER: Now that it has 
started, it cannot be done in the midst. 
Some Members have already spoken 
while ottjers ljaye not.
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w w i wwrWt : *r*rcr 
wt, t o  sr&R* i s  fo rte  
wranrf r̂ t  fa  tfwra t o

v t *rra?

w s r c w :  qftf- i
SWT jtr -  fcar ^ 1  m t  % 

fawfon- % wrt $r unv $  ^  w*?
^  *P$T t  I SpTFf ®FTW «TT
fsrar % w m x

I  I

HttWT
^  I

: ?rs*rcr
3ft, it, ^  *RT5T ^ r r  ^ T T  £ 1 s*r 
znrFf % rr*t t  fa  ^

T&rwc? *rr 7% | ^
| fa: 3n £t JTocftô rffo
wt°”  w  *r q^r ttht ?T5r>
^ *t*tt n  «n, $  ^  wt
r̂rf.T TO'TT I

The Commission advised us not to 
make recruitment and, therefore, al
most 4.200 posts are lying vacant. 
They suggested to us that unless the 
new procedure or the recommendations 
were taken into consideration bv the 
Government of* India, no further re
cruitment should be made. So, as far 
as this thing is concerned, we have 
stayed action.

**T % 5TT3- *ft STO Tĵ rS Sfrre % qrtftsr?-
ife apt apr fspETT *T*TT I
1#  gqgrreef e  ?p> % wnc T̂© ftpfHump 
?r fw m tt apt «ft, fsrff aR «rfniTr(r 
afft- «n^r ^ rr  % prr 1 *rwr<Fr 
^  forte 5r, m w r #  forte
if ^  W  «ftT3RT tp*nfc-
^  % wrt $r »T3P3irwT W t  ^ v n fa
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^  « m  t  r̂rn’jfr ^rpr g- s r  trt*r-' 
fsqrartf v f  frr? f$rarr «rr «rtx ^
*  «rr fT v t t t  t i t  fqq>rNr 
fftrt ^rm
?ft fafnT Tt ftnfffrafT TT
W  vtr f^.T ? q  Tt $*t % swtarr
f*B% fair «rr Tff 11

Tt R̂ar̂ , qroiftoq̂ roffro 
ir qcyr̂ g^g t t*t ^  wrfT I, tftt
qc T̂̂ g  ir̂ TT T^nT fVq % ^oqtolTqo 
*ft© *r fe T  srra
t  1 st^t ^ tb t *rr :

The Union Cabinet has decided that 
all selections m Institutes run by the 
Council will now he irade by the

up.s c. sftr srrsr '3ft *£zwz f^n m r % 
**q%T?T-3n Tffrt' r* Tq^:,*;fv<<ft 
qoqtotTq-otft” 1 t  ^3ftt ^rrm  f  
f% 'V<‘ t t ^ ^ "  t t  *rrr*r5r ttt t  ? 
^rr aft fn-qt ^ w r  Tqfeqr w^ft *rt 
f^R $  ? t ^ c t  T̂rT̂ r sfyfnr  ̂ fom
tfrnn m, fsrn ^ rro*  rfrfhrif %■ *r^r 
^srf^TT tii ?r$t q% w i T%fofT 
nrqt^qs f rr^ t  r£»ft ^ 0 ^ 0  ̂ oqto
TT 1<T "3q % TTT %*TT WTT
m  sq  tt w  % fT *rrr
JToiftoTrq 0^0 fTq ?

Ministry (C.A.)

m tft Tt fWrT % fsft waft w m t 1 
WT*rf f r *  *:|t | fT qsNfwrr twsY 

*tt*t o t  fcrrfor w*t q«re w ? 
f®  wsrifoT n̂* Tt
fr *  q*r w, n̂r fw rT fawtf t t  %
TRVgq^TT T*R?t ^ f<mfO?T Tt *ft I 
55R Tl^fe^T OTP ST^
2*nTSTT3ft Tt J7f frft? W ^  *pt n̂r 
ŜT̂TcT t  ? TT^ff^r<

inTi 'TT̂ ’T sftr TTnT̂ TRY | fsTff T
c«rrfw spqhr?r ?f> infV 
t  ?t!t faw q̂rt % 3r> fTm-arf t t  q;o^o 
TT ^  5R5T t  W  f  SfTfWt- 
f^nr? t t  f ^ ,  g?r Tt t1? fr r̂r,
TT^rqrf^ cTT fT^T, ’RrV' '-trufn̂ T 

T»fh?rn’ ^  qr m'TffT TV 7̂ r I  I %* 
^TfRT TT3f?^?r Tt f̂t T̂ST % f̂ l̂ f 

I, ftr«r % fTRl- f̂n̂ T ir wror
T> ^ P T  TT fsm, V# Tt *Tf t t l z

t i t  titfw ir t i t  3T r f t  t  «

STS*T5T qgt^T, TRt f?TTr^ t  fT 
T%?ft Tt f q̂Trfr̂ ft q^ qT̂ rt 

^T% % W  STCRn Ir 7̂ r I  I ir*TT ^TflT 
^ fT ST° f̂ frft̂  ?TTf TT gf^T”»* 
w  I TW ?T »  % tsnfnT 5SrRjraT*T 
?T5=STT?rt TT VTK T̂TTJTW ^tutt t t  

f^nrr 1

Ifqrt ^ r 1 ^ ^  «rrf’nT  ̂1 ?>wi p 
fT 1̂ T% crcsrr^Tq- ̂  ?T>t f ^
^  qr»* ^ro farter wrf Tt n̂r̂ r r̂srr ^ fr
w  tit t%  f w  m  m  i  1
3TTo W ?  srqR Tt 5ft̂ ?̂T sqTT- ̂ nTjft

sprmT w r  ? jt̂ stt  t ^  
^ ?F ?̂sr *r Ttf f^r^T qr?r fr% t
ftr 9

?fr^ft 3TcT 3T? | tT f5i^ qTfar *■ . A < .1 -_ ___ ĴS JL ^̂<TR 2̂rT®Qr q  TfT f  fT tTqT?
Ŵfr̂ T tt r r?r «rrq> *Ar ^ rt-

&T ^Tfff t  fT Wt^Tq't ?7 1 %fr»T 
^nrt f̂rqt % hvr qr srrKr̂ ft nft 
if r̂r qrtft 1 1 ^ q^r f r  T lf
^rfn ’T ?n?q ffqr t ,̂ ^tttt ^  qr«i%
% Ttf f%cT̂ T¥̂  n T t ?flT fq
% f^rr % iftr w% % t 7- ^  
% qrq% fsrq % q ^  ^  t t  f^rrr 
t^- q% 1

TH3B MINISTER OF STATE Df 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDiEJ): 
Sir, before my senior colleague rep
lies to the queries, since my name has
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been mentioned, if you will permit 
me,' I would like to submit that I have 
not been faithfully reproduced in the 
report read by Shri Vajpayee.

SHRI ATAL BIHABI YAYPAYEE: 
But you did not counter it.

SHRI ANNASAHEB P. SHINDE: 
There are so many things in the 
name of ̂  Ministers. I only want to 
mention two things. About the 
UPSC selection, I did mention it; and 
I mentioned about Rajendra Prasad’s 
appointment. Nothing also beyond 
that.

SHRI ATAL BIHARI VAJPAYEE: 
Nothing about sending the report in 
respect of the National Council and all 
that?  ̂ .jj

SHRI ANNASAHEB P. SHINDE:
I did not say that.

SHRI F. A. AHMED: Sir, the only 
thing which I would like to point 
out is that in many of the observations 
which have been made by my hon. 
friend there, there is a misconcep
tion about them, because the report 
is not before the House, before the 
hon. Members..

SHRI ATAL BIHARI VAJPAYEE: 
You are responsible for that.

SHRI F. A. AHMED: ___to make
a positive assessment. Since I have 
assured the House that I will place 
the report before this House, I think 
it will be better that these matters 
are discussed after the report has 
been placed, and then it will be 
profitable to have the observations 
from the hon. Members.

srtHff : ^  srnr
3ft * 1

c^re^o *r ifonfoqfc % $  srppTcrr
35m  % 1 *ft fafcgfe t o r  5rr | 

m  arter w t  | ?

SHRI F. A. AHMED: The hon. 
Member is aware that all Appoint
ments are made by the Government 
on the recommendations of the UPSC. 
A similar procedure will be followed 
so far as these appointments ate con
cerned. The UPSC will be consulted 
and they will make the recommenda
tion and the decision will be taken 
by the Government. (Interruption)

SHRI JYOTIRMOY BOSU: Are 
you yourself convinced about the re
ply, Sir?

MR. SPEAKER: There is n() ques
tion of my being convinced or not/ 
Now, Mr. Y. S. Mahajan.

SHRI Y. S. MAHAJAN (Buldana): 
Sir, I am glad that the hon. Minister 
has agreed to lay the report on the 
Table of the House. It would have 
been better, in the interests of fair
ness and propriety, if it had been done 
earlier.

Now, the report in the papers says 
that the Gov< rnment intend to con
vert the Indian Council of Agricultu
ral Research into a Government de
partment. I am afraid this will be a 
very retrograde step because, once 
your government alise a research ins
titution, things become stereotyped, 
rigid and have the effect of blight
ing research in the institution. 
Therefore, I hope the institution will 
remain as it is now as an autonomous 
institution and not come under Gov
ernment control. ‘v

In this connection. I would like 
to ask two or three specific questions. 
In most of the institutions in our 
country usually, there are many 
junior scientists doing research work 
but they are not given full scope by 
the senior ones. They are not given 
powers to purchase their own equip
ment and materials, nor are they 
given much scopp in the selection of 

-topics for research. Therefore, I 
would like to ask the Minister to see 
whether, when he is considering the 
reconstruction of the body, he will 
provide for these contingencies, and
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see that the juniors will get sufficient 
scope for their research, that they 
will have sufficient freedom lor the 
purchase of equipment and materi
als.

Then, in arranging for promotions, 
will he kindly arrange to see that 
promotion is given on the evaluation 
of the research work, particularly in 
the case of young people who are 
talented, who have shown evidence 
of their genius, and whether there 
will be any provision for special pro
motion in their case?

Finally, I hear that the employees 
of the Indian Council of Agricultural 
Research represented their grievan
ces before the Gajendragadkar Com
mittee. They have also, I hear, sent a 
representation to the Government and 
they have said that they will require 
some facilities as regards housing 
and research. I would like to know 
whether the {Minister will provide 
for these things.

SHRI F. A. AHMED: These are
useful suggestions which can be con
sidered when the report is discussed.

SHRP SHYAMNANDAN' MISHRA 
(Begusarai): Since the report has 
been placed before us, there is a strict 
limit on us so far as the calling 
attention motion is concerned. But 
I must preface by saying that iheie 
have been serious complaints about 
the malfunctioning and maladminis
tration of this institution. The situ
ation deteriorated to such an extent 
that the affected person thought it fit 
to commit suicide. Such a state of 
affairs would certainly make one 
wonder whether there is not some
thing seriously wrong with the struc
ture of the institution itself. What 
appears to me clear is that the 
terms of reference did not include 
a radical suggestion like the one for 
making this institution into a depart
ment of the Government. That is my 
reading of the terms of reference. 
Yet I find that the > Committee has 
made a recommendation to that e<t«ct. 
May I know whether the group of
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Ministers which had been appointed 
to consider the recommendations of 
this committee had made any com
ment on this radical suggestion of the 
Gajendragadkar Committee and if 
they have, the hon. Minister should 
take the House into confidence.

It is reported that the Gaj^ndra- 
gadkar Committee has recommended 
that recruitment should be made in 
consultation with the UPSC. What we 
have before us indicates clearlv and 
unambiguously that recruitment 
should be through the UPSC. Why 
did the hon. Minister think it fit to 
modify it? One would naturally 
like to ask whether it is the policy 
of the Government that all research 
institutions should be converted into 
departments of the Government. 
What applies to this research insti
tution would also apply to other ins
titutions. We want to kno^ whether 
it is the view of the Government that 
the recommendation which has been 
made by the Committee in relation 
to a particular institution should be 
universally applicable to all research 
institutions.

Lastly, the hon’ble Minister has 
said in his statement that there were 
radical suggestions made by the 
Gajendragadkar Committee. One 
would like to know something about 
the radical suggestions which the 
Minister has mentioned. How long 
would the Government take to come 
forward with their own decisions on 
the report of the Gajendragadkar 
Committee?

SHRI F. A. AHMED: The reference 
is to the group of Ministers concern
ed Three meetings have already 
been held and no decision has yet 
been taken by this group of minis
ters. We are examining this ques
tion from all aspects and whenever 
a decision is taken I shall certainly 
come forward before this House and 
place the decisions of the group of 
Ministers.



a i l  Proposal to Concert AUGUST 1, 1873. ICAR (nt^ 2X3

SHRI ATAL BfflMU VAJPAYEE: 
Who are the ministers in the group?

SHRI F. A. AHMED: The Minis- 
ter of Industrial Development, the 
Minister of Education and myself.

SHRI & M. BANERJEE: Because 
the UPSC is involved, why not in
clude the Home Minister, Mr. Mirdha?

SHRI F. A. AHMED: The House 
would not expect me at this stage 
to go into the details of the recom
mendations made by this enquiry 
committee. I think it will be more 
fruitful if all these details are dis
cussed after the hon. members have 
had the benefit of going through that 
report. So far as the present proce
dure is concerned, we are referring 
all the cases to the UPSC. On the 
basis of their recommendations, 
appointments will be made.

SHRI SHYAMNANDAN MISHRA: 
The hon’ble Minister has said that the 
report would be placed on the Table 
of the House. If that is so, why is 
the hon’ble minister not prepared to 
take us into confidence with regard to 
the specific question whether they 
have recommended that this should 
be turned into a Department of Gov
ernment? What is standing in his 
way now, because we are going to 
know about it a little later?

SHRI F. A. AHMED: The om-
mittee have said that for a period of 
five years, reference should be made 
to the TJPSC. Before a decision on 
that is taken, we have said that so 
far as the pending appointments in 
Class I and Class II services are con
cerned, they should be referred to the 
UPSC.

SHRI SHYAMNANDAN MISHRA: 
'My question is whether they have 
made a recommendation that it should 
be converted into a Government
department

SHflX F. A. AHMED: I have said,
this is a matter which cannot be rep
lied to in one word. It has many

implications to be considered. When 
the report is placed before fee Houses 
hon. members can go through i t

SHRI SHYAMNANDAN MISHRA: 
This is .very unfair to the House. 
The whole calling attention motion 
was based on that. Because of the 
Chair’s intervention, the hon’ble 
Minister said that the report would 
be made available to the House. What 
is the difficulty in replying; to tfofr 
specific question?

uwrwmjtw : w  fkm  | srar 
i fr \ ^  

w t *r?r | i
SHRI IND&AJIT GUPTA: Is it

one of the recommendations or not? 
He can say yes or no.

MR. SPEAKER: I cannot force the 
minister.

WffW fcgrtir
^  f V £  ^  f t  & i vrfcmr 
vrarn* *rr*rr | ror fWte Sr fa^T f^  
t  far ^  n*
f r T T Z f c  5TnPTT ^

crerqK **rr I  ? %

w« wt sptt *rr?rr f
fa: nrsffai W  I  I STFY ?T I

SHRI SHYAMNANDAN MISHRA: 
The responsibilility of the Chair in 
the matter is clear. You have been 
pleased to admit this Calling Atten
tion. It is based on that specific 
question.

MR. SPEAKER: I have allowed
your question and the Minister has 
replied to it.

SHRI SHYAMNANDAN MISHRA:’  
If the hon’ble Minister does not reply, 
what is our remedy?

MR. SPEAKER: It is much better 
you raise it when it is placed o r  the 
Table—  (interruptions).

SHRI H. N. MUKERJEE (Cal- 
cutta-Notth-East): Sit, I rise on a
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MR. SPEAKER: Do you think I
have many ears to listen to all of 
you?

SHRI H. N. MUKERJEE: It is 
peculiar that when a point of order 
is raised, unless one belongs to one 
particular fraternity, you do not 
listen.

MR. SPEAKER: Why do you get
excited whenever you raise a point?

SHRI H. N. MUKERJEE: Is it in
order for a Minister to refuse to ans
wer a question which has been as far 
as your presence in the chair is con
cerned, permitted to be a legitimate 
question, intended to elicit informa
tion? Here the Minister has refused, 
for reasons unknown to the House, to 
divulge the information which was 
very relevant to the questions asked. 
Are you not going to protect the 
rights of the House in regard to 
securing legitimate information from 
the Minister of the Government?

MR SPEAKER: Let me .know how 
to do it?

SHRI H. N. MUKERJEE You 
should know; you are in the Chair; 
not I.

MR. SPEAKER: You ask a ques
tion You do not tell me the remedy 
or reply. Resume your seat, please.

SHRI S. M. BANERJEE: You
put us in the chair. Then we will 
tell you.

MR. SPEAKER: The only solution
seems to be that we will take up this 
question when the report is laid on 
the Table.

SHRI F. A. AHMED: I would like 
to make a correction. I gave the 
tt£mes of the Ministers who are mem-

I have no objection to reply to any 
question raised by the hon. Members. 
But I would like to point out that it 
is not such a simple matter that I 
should say either “yes” or “no” to 
what has been asked. There are im
plications of the recommendations 
made by the Committee. It will be 
very unfair to the Committee if I say 
that they have said “yes” or “no” 
with regard to it. Let hon. Members 
read the report carefully and after
wards let them make observations.

SHRI SHYAMNANDAN MISHRA: 
Why is he behaving like a tradition
al Hindu wife who cannot invoke the 
name of her husband? Why can he 
not mention the recommendations of 
the Committee?

SHRI SAMAR GUHA (Contai): I 
am sure that most of the members of 
this House, regardless of their party 
affiliations, will consider it a fantas
tic nonsense to categorise a report on 
an educational or agricultural res
earch organisation as a classified do
cument. This report does not concern 
the security of the country, nor does 
it concern any Cabinet sccret. So,—I 
again use that term—is it not a fan
tastic nonsense’  Under the cover of 
such nonsense the Hon. Minister is 
refusing to discharge his elemen
tary responsibility of placing the re
port on the Table of the House.

The report has been treated as a 
classified document by the Ministry 
of Agriculture. Perhaps, tomorrow, 
a Dairy Farm’s Report will also be 
considered as a classified document. 
He has stated that it is not known to 
what extent the Hindustan Times 
Correspondent could get access to the 
document since no information on 
the subject has been communicated 
by the Department of Agriculture to 
the Hindustan Times, and, therefore, 
the question of any breach of privi
lege does not arise.
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This, is not the first time that such 

reports are trickling into the press. 
In the case of the Pay Commission’s 
report, before the report was submit
ted to the Government, the reports 
were coming in the press. It is a 
matter to be seriously considered by 
you, Sir, and by the whole House as 
to what has happened to this Govern
ment, whether it is intentional leak
age or whether it is tacitly done by 
the Government just to create some 
confusion or whether there is any 
espionage system'operating inside the 
Government That is the first ques
tion. It is a pertinent question. I 
want to know from the hon. Minister 
whether he is going to institute an 
inquiry to find out who is the officer 
responsible for leaking out or giving 
this news to Hindustan Times.

SHRI PILOO MODY (Godhra): 
Congratulate the officer and condemn 
the Minister for with holding it. 
(Interruptions)

SHRI SAMAR GUHA: I do not 
know. Why should an officer be al
lowed to do it?

Another flippant explanation has 
been given by the hon. Minister that 
a Group of Ministers was set up to 
advise the Government regarding the 
question of implementing the recom
mendations of the Gajendragadkar 
Committee in order to enable this 
House to have a fruitful discussion. 
What kind of a fruit you will bear. 
You will bring a fruit for us and 
say; Either take it or leave it. Is 
this the way to have a fruitful dis
cussion? What kind of a fruitful dis- 
cussiom? If the (hon. Minister has 
the right to seek the advice of a 
Group of Ministers, perhaps, it would 
have been in the sense of democratic 
humbleness that he should have 
first place the Report on the Table 
of the House, allowed the House to 
have a fruitful discussion and, on the 
basis of the discussion and in the 
light of the discussion, he could 
have considered all the aspects of re
commendations before accepting them.

Sir, you will remember, with what 
a surcharged emotion this House 
discussed the tragic episode of self- 
immolation of a dedicated scientist 
like Dr. Shah. I want to remind you 
one line of what he said before he 
died:

think, the time has come again 
that the scientist will have to sacri
fice his life in disgust so that other 
scientists may get proper treat
ment. Kindly guard the interests 
of persons dedicated to scientific 
work.”

The whole House discussed this tra
gic episode and, on the basis of that, 
the hon. Minister made an announce
ment in the House that a high-po
wered Committee under the Chair
manship of Shri Gajendragadkar 
would be appointed.

Now, this Committee submitted its 
report on 19th January, 1973. The 
Government did not feel the pulse 
of the House, the emotions that were 
aroused m the House and the poi
gnancy that was associated with it. 
If they had felt the impact of it, the 
Government should have taken the 
first opportunity, the first day of the 
Budget session, to place the report on 
the Table of the House.

Instead of placing the Report on 
the Table of the House, the Minister 
says:

“On the advice of the Group of 
Ministers, decisions on some urgent 
matters have already been taken.”

What are these urgent matters? 
According to the reply given by the 
Minister, 1200 posts are lying vacant 
at present. And what is the sense of 
urgency shown by the Government? 
On the 19th January the report was 
submitted, and today is 1st August. 
Over six months have passed. Is this 
the sense of urgency that they have 
to fin the vacancies? Even now they 
have not filled any of these vacan
cies? They have only finalised the
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modalities and mechanism. 
statement they say: 

In the 

"The modalities and mechanism 
of this emergency recruitment pro
cedure have been finalised and 
the Commission is expected to ini
tiate action for recruitment short
ly." 

MR. SPEAKER: You are making a 
beautiful speech. But it is a ques
tion of time. You have already tak
en more than double of your time. 

SHRI SAMAR GURA: I want to 
know what kind of urgency is this. 
They have taken six months only 
to finalise the modalities and mecha
nism of the recruitment procedure. 
And the U.P.S.C. is 'expected to ini
tiate action for recruitment shortly'. 
They have not even started it? 

In the Report it has been stated 
that most of the complaints that were 
made by Dr. Shah in his last letter 
have been found justified by the 
Committee. I :want to iknow whe
ther it is a fact. 

I also want to know whether it is 
a f.act tl;lat the report has disappro
ved appointment and promotion of 
Dr. Dey. If it is so may I know 
whether the Government feel it an 
urgent matter to take steps against 
those who were responsible to reject 
the complaints that w�re lodged by 
Dr. Shah-as a result of which a valu
able life was lost. 

I also want to know from th.e Go
vernment whether the questions of 
irationalisation of the ,categories of 
scientists, fixation of their pay scal�s, 
their independence in research work, 
independence of the machinery of 
promotion, whether those scientists 
who want to appear for Ph.D., who 
want to submit their theses, are being 
permitted to register their names in 
other Universities .... 

Ministry (CA) 

MR. SPEAKER: How is it releva 
here? 

SHRI SAMAR GURA: These are· 
ithe main points, Sir. This is how 
the scientists are treated. I will give 
you an example. This is the report 
of the Secretary of the Association of· 
I CAR: 

"It is difficult for the staff to, 
seek an interview with the Direct
or .... '' 

I want to know whether aU these· 
points were covered by the Gajendra
gadkar Committee. 

13 hrs. 

Lastly, I have a request to make to· 
you, as to whether you will allow 
this kind of evasion of responsibility 
,on the part of an hon'ble Minister· 
that almost everytime, without plac
ing the report before the House, they 
are with an element of impetuous 
indignity saying before the House .... 
(Interni.ptions) Sir, it is upto you 
whether you will issue a directive· 
to the Minister and the Government 
that whenever there is any committee 
set up on the basis of a discussion 
on the floor of the House, the report 
should first be plac12d on the Table of· 
the House. At least before imple
menting any recommendation of the 
report, if not the permission of the· 
House is sought, at least your per
mission should be taken. 

MR. SPEAKER: I am completely 
in your hands. 

SHRI SAMAR GUHA: It is upto · 
you to uphold the dignity of the 
House. It is within your power. 

. They are flouting it, th�y are violat
ing it with an element of impetuous 
indignty. 

MR. SPEAKER: I will do every
thing. I will obey your orders. 

SHRI F. A. AHMED: The hon. 
Member has raised the question of 
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leakage. About my Ministry, I have 
made an inquiry and so tair as my 
Ministry is concerned, the leakage has 
not taken place there and if neces
sary, I will make a further inquiry 
in order to satisfy myself whether 
what has been stated by the hon. 
Member is a fact.

So far as many other matters are 
concerned, I have already told the 
Members that it will be helpful to 
discuss all these after the report has 
been read by the hon. Members and 
after they have taken a decision one 
way or the other.

He has made a reference parti
cularly. .. (Interruptions).

MR. SPEAKER: Have the patience 
to keep sitting, Mr. Samar Guha.

SHRI F. A. AHMED: He has parti
cularly made a reference with regard 
to the appointment of Dr. Dey. May 
I tell him that so far as the recom
mendation of the committee is con
cerned, that appointment was held 
by the committee as irregular. He 
was appointed in the year 1971 be
fore the committee was instituted. 
We are consulting the Law Ministry 
as to how to overcome the difficulty 
of appointment which was made in 
1971 and how to implement the re
commendation of the committee.

SHRI SAMAR GUHA: A point of
order, Sir. In his reply just now the 
hon. Minister said that after laying 
the report on the Table of the House 
the whole matter can be discussed 
and nothing can be discussed just 
now. On what right he has disclosed 
that the committee considered Dr. Dey’s 
appointment as irregular and that 
they were considering as to what 
to do now? What right has he got, 
to disclose this information? Is there 
not a contradiction in his statement? 
The hon. Minister is withholding all 
the information regarding the recom
mendations of the committee-----
(Interruptions) I want to know from 
y o u ....

SPEAKER: I have nothing to 
tell you.

SHRt SAMAR GUIfA; It is a 
point of order, 1 wtfnt to know .. „. 
(Interruptions) I fem a student of 
science. Therefore, I consider it my 
sacred duty to place the. position of 
the scientist in the Country to-day 
before the House. He has come out 
with some fresh information which 
was not incorporated in the report

MR. SPEAKER: It was identical
question and he gave the same reply. 
What is the harm? Why not take it 
up, as he himself said, when the re
port is laid on the Table of the House?, 
All the matters should be raised 
there.

13.05 hrs

RE- QUESTION OF PRIVILEGE

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): We have given
notice of a Privilege Motion. Will 
you be kind enough to allow us to 
make a submission’

This happened within the precincts 
of Parliament-----

MR SPEAKER: How can bring it 
up as a Privilege Motion? If some
thing happened inside the party exe
cutive meeting, it is a party affair. I 
am sorry. I do not allow it.

SHRI SHYAMNANDAN MISHRA 
(Begusarai) I am on a point of order. 
This arises out of your own ruling on 
this---- (Interruptions).

Mr. SPEAKER: Order please. That 
is not a Privilege Motion at all.

SHRI SHYAMNANDAN MISHRA: 
The party is competent to discuss 
anything in the party meeting in the 
manner it liked, but the moment the 
party briefs the Press, it is published


